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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 49, M/S NATRAJ HOME
FURNISHING PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Natraj
Home Furnishing Pvt. Ltd., Respondent No. 49, in compliance with
the order dated 27.02.2025 passed by this Hon’ble Tribunal wherein
the newly impleaded respondents were directed to file their objections
to the Joint Committee Report dated 03.01.2025. As per the order
dated 08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 46 along with other industries based on the Joint

Committee Report.

2. That at the outset, it 1s submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of
the answering respondent, and certain findings therein are based on
erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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That the answering respondent has undertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was
conducted in July/August 2024, and certain observations were
recorded regarding the operation of its Primary Effluent Treatment
Plant (PETP). The Answering Respondent further submits that a
Show Cause Notice (SCN) dated 06.09.2024, was issued by the
Haryana State Pollution Control Board (HSPCB). The inspection
report and the SCN alleges non-compliance related to related to
effluent quality (particularly regarding pH and TDS), potential
dilution, discrepancy in the recorded volumes of fresh water usage

versus effluent disposal.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A Copy of the HSPCB Show
Cause Notice and the latest response to the HSPCB Show Cause
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Notice along with all the relevant annexures is annexed herewith and

marked as ANNEXURE R-1.

That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed
to the CETP via a dedicated pipeline after necessary filtration. The
inspection report does not establish any direct causal link between the
answering respondent’s PETP operations and the alleged pollution in
Drain No. 6. The claim of dilution is based on assumption, and the
observed reductions in COD/BOD indicate effective treatment, not

dilution.

That Joint Committee Report alleges that there is non-compliance due
to high reduction in pollution parameters which has been apprehended

as dilution with fresh in PETP among various other allegations.

That it is submitted that the answering respondent that the TDS limit
of 2100 mg/l is generally applied to units drawing freshwater with
TDS below 1100 mg/l. In our case, the borewell water itself has a
naturally elevated TDS of around 1224 mg/l (as confirmed by an
independent laboratory report dated 17.09.2024 from M/s Asia Enviro
Lab, Sonipat). Therefore, in line with established guidelines, the
permissible TDS limit applicable to the Unit is 3100 mg/l. With the
borewell’s baseline TDS, the reading of 2320 mg/I1 at the ETP outlet
is comfortably within the permissible 3100 mg/l limit. The Unit

therefore submits that there is no violation of the TDS standard.

That as per the SCN and Report, the pH at the ETP outlet was found

to be 10.48, and the difference between freshwater consumption and
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effluent disposal volumes seemed inconsistent, suggesting dilution or
inaccuracies in record-keeping. It is submitted that post-inspection,
the Unit immediately reviewed its ETP dosing procedures to ensure
the final discharge pH remains within the 6.0-9.0 range. Additionally,
the Unit began using anhydrous sodium sulfate (Na.SO4) of lower
density (instead of normal salt) to improve the consistency of effluent
parameters, particularly to bring down the SAR and the pH levels.
Recent internal tests and adjustments reflect that the pH now remains

within permissible limits.

That the discrepancy in the volumes, if any, primarily arose from
differences in reading logs and partially from small daily domestic
usage streams. The Unit reiterates that there is no deliberate or
unauthorized dilution of effluent. The entire effluent load passes
through the PETP and is discharged, post-treatment, to the HSIIDC
sewer line that leads to the CETP.

That the SCN and Report indicates that effluent disposal is “observed
to be greater than effluent generated,” and that specific water
consumption may be higher than typical industry norms, raising the
suspicion of a bypass or misreporting. The Unit meticulously
maintains logbooks for borewell usage (monitored by flow meters)
and ETP inlet/outlet flow. Any occasional discrepancy may stem from
minor operational fluctuations or measurement intervals. The
Answering Respondent has updated internal SOPs to ensure real-time
synchronization of readings and accurate record-keeping. A thorough
physical inspection would confirm that no bypass line exists for

discharging untreated/partially treated effluent outside the ETP
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system. The entire effluent stream is routed through the PETP without

exception.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their

families.

That in view of the above, the answering respondent prays that the
findings in the Inspection Report be reconsidered, as they are based
on mere assumptions rather than conclusive evidence of dilution. The
answering respondent submits that corrective measures are already in
place, ensuring ongoing compliance with all applicable
environmental laws. Further, given that the CETP’s inefficiencies
contribute significantly to the overall compliance status, the
answering respondent cannot be unfairly categorized as non-
complying without a thorough and individualized assessment of its

operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits
that the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are
based on assumptions rather than conclusive evidence. The answering

respondent has consistently adhered to prescribed environmental
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norms, holds valid statutory permissions, and has taken proactive

measures to ensure compliance.

That in view of the discrepancies in the findings and the absence of a
direct causal link between the answering respondent’s operations and
the alleged environmental violations, it is most respectfully prayed
that the answering respondent be provided with an opportunity to
cooperate with the authorities and implement any further

recommendations, if necessary.

That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:
Varun Gulati ...Applicant

Versus

State of Haryana & Ors. ...Respondents

AFFIDVIT

I. Kapil Wadhwani, S/o Sh. Hira Nand Wadhwani, aged about 47 years, R/o E-129, Ashok
Vihar, Phase-I, New Delhi 110052 do hereby solemnly affirm and stat as under:

1. ThatI am the authorized signatory of Respondent No0.49, M/s Natraj Home Furnishings
Pvt Ltd having its unit at 666-677, PH-II, HSIIDC Industrial Estate, Barhi, Haryana.
in the aforesaid Original Application, I am aware of the facts and circumstances of the

case in my official capacity as stated above and hence, entitled to swear this affidavit.

i\eccompanying reply has been drafted by my counsel under my instructions,

t the statements and submissions made in the said reply are true and correct

Sachifd [ sy
Ganaur

gst 1y knowledge based upon the records and my belief. I pray that the said

treated as part and parcel of this Affidavit and the same is not being

ged for the sake of brevity.

3. I'say that the documents / annexure produced along with the reply are true copies of

its originals.

For Natraj Home Furnishings Pyt Ltd,

g
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VERIFICATION:
Verified that the contents of the above affidavit are true and correct to the best of my
knowledge, belief and nothing material information has been concealed therefrom. No part of

it is false.

Verified at on this day of Feb 2025.

For Natraj Home Furnishings Pvt. Ltd.

ATTESTEL}

;_\_ZZ ASTRRY

R Ganavr-Distt. Sonep-t
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Ph. o 0130-2236119, E-mail 1D: - hispcbrosr@gmail.com

.\\‘
»"\‘ / E‘A;;.-L‘.fe?:‘ ANNEXURE R-1

* No. HSPCBISR/2024/ )0S'9 Dated: © § Jo 7/020("(4
To '

M/s NATRAJ HOME Furnishing Pvt. Ltd., (Code — B0O703)
Plot No 666 677 HSIIDC PHASE |l BARHI,
Sonipat

Sub: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and Control
of Pollution) Act, 1981 and imposing environmental compensation as per order dated
22.12.2021.

Whereas, the unit was inspected by the concerned Field Officer Sh. Amit, AEE.alongwith CPCB
team on 07.08.2024 in reference of NGT case and the unit is involved in process of dyeing of fabrics
having CTO valid upto 30.09.2025.

Whereas, sample from the inlet and outlet of ETP of the unit was collected in the oresence of
representative of the unit and sent to Board's lab at Faridabad.

Whereas as per Analysis Report No. 1070 dt. 16.08.2024 received from the Board's Laboratory at
Faridabad, the result of outiet of ETP of the unit has been found exceeding the prescribed timits as per
detail given below:-

 Sr.No. | Parameter Name'  [ResultMg/i | LimitMgi |
1 TDS 2320 2100 |
2. L SAR : : 42.29 '*'126 ’

~Whereas, from the above it is avident that you are discharging effluents beyond the prescribed

limits and violating the provision of Section 24 of Water Act, 1974.

Therefore, you are hereby directed to show cause & explain within 15 days as to why closure
action may not be taken against your unit u/s 33-A Water (Prevention and Control of Poliutign) Act, 1974,
prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974 and
revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the
Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the Acts for non-
compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mentioned
stipulated time period, it will be presumed that you have nathing to say in this regard and accepi the status
as mentioned above, which will warrant closure action against your unit under relevant Acts/ Rules ‘
besides initiation of legal action under the relevant Acts/Rules without giving any further notice.

Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as

assessed by the Board as per methodology defined therein. 3

/

-
DA/Copy of Analysis Report. Regional Officer,

; ‘Sonepat Region.
Endst. No. HSPCB/SR/2024/ Dated: =

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information please.

Reg;ionll Officer,
Sonépat Region.
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FORM J
(See Rule 36)

Report No.:-1070

Dated - August 16, 2024
I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the
08™ day of August, 2024 from Sh. Amit AEE, HSPCB, Sonipat, Smt. Shardha, CPCB, Sh, Ashwani,
Project SC, CPCB, a sample of liquid trade effluent of Code - B0703, collected on 07.08.2024 from
the Inlet & Qutlet of ETP for analysis. The Sample was in a condition fit for analysis reported below: -
I further certify that I have analyzed the afore-mentioned sample on 08/08/2024 to 16/08/2024
and declare the result of analysis to be as follow:-

{ Sr. No. | Parameter Inlet of | Outlet of | Prescribed | Test Method
E ETP ETP Limits
1. | pH Value at 25°C 7.72 | 10.48 6.0-9.0 | APHA 4500 H* B |
(24" Edition 2023) |
& Conductivity pS/cm at 25°C 3850 4310 | s=eew APHA 2510 B (24"
Edition 2023)
3. | Total Suspended Solids mg/I 515 95 1500 APHA 2540 - D (247
Edition 2023)
4. B.0.D.(5 Days at 20° C) my/l 150 92 500 APHA 5210-C (24"
; Edition 2023)
5y Chemical Oxygen Demand mg/l | 960 496 1400 | APHA 5220-B (24" |
| Edition 2023)
6. | Oil & Grease mg/I 17.4 | BDL¥ 10 APHA 5520-8 (24"
(DL**=4) Edition 2023)
7. | Total Dissolved Solids mg/I 2180 | 2320 2100 APHA 2540-C (24"
Edition 2023)

BDL* = Below Detection Limit

DL** = Detection Limit

The condition of the seals, fastening and container on receipt was as follow:

-Container. had its seals found intact in order; slip on the container had the signature of the
representative of the industry and the board representative,

Signed this on 16" day of August, 2024

| bb&"
BoRE Bratyst

Haryana State Pollution Control Board Laboratory,
Sector-16 A, Faridabad

To
The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Sonipat

Dated: | { ‘% [’V"f

Endst. No. HSPCB/LAB/F/2024/ <5 “ 24

This test report relate only to the particular sample submitted for testing



P N
AT T,
Ay,
HARYANA sme

POLLUTION

‘l”

Report No.:-1070
Dated - August 16, 2024
I, hereby, certify that I Narender Hooda as Board Analyst, duiy appeinted

1750

FORM J
(See Rule 36)

11

under suh section

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the
08" day of August, 2024 from Sh, Amit AEE, HSPCB, Sonipat, Smt. Shardha, CPCB, Sh. Ashwani,
Project SC, CPCB, a sample of liquid trade effluent of Code - B0703, collected on 07.08,2024 from
the Inlet & Outlet of ETP for analysis. The Sample was in a condition fit for analysis reported below:-
I further certify that I have analyzed the afore-mentioned sample on 08/08/2024 to 16/08/2024

and declare the result of analysis to be as follow:-

Sr. Parameter Inlet of | Outlet of | Prescribed | Test Method ‘
No. ETP ETP Limits =
1. | Colour Greyish | Hazy [z -- i
2. | Odour Bad Mild F ----- —eia
2. | Sulshide as S ma/l 9.2 0.4 12 | 1S 3025 (Part-29) é
(Reaffirmed 2003) M__'__f
4. | SAR 125.24 | 42.29 26 APHA 3500-Na B. Flame |
Emission  Photometric |
Method 24"  Edition
_ 2023
5. | Boron as B mg/I 1.13 ND H=4 3120-B ICP-OES ({ APF
' g 24" Edition 2023) |
6. | Ammonical Nitrogen as N mg/I 28.02 5.60 50 APHA 4500~N 247
Edition 2023
7. | Phenolic Compounds as CeHsOH mg/l | 2.42 0.25 1 115233225 (Part-43) Sec
8. | Total Chromium as Cr mg/! 2.26 ND 2 3120-Cr ICP-OES (APHA
24" Edition 2023)

The condition of the seals, fastening and container on receipt was as follow:
Container had its seals found intact in order; slip on the container had the signature of the
representative of the industry and the board representatnve
Signed this on 16" day of Augusi, 2024

Haryana State Pollution Control Beard Laboratory,

Sector-16 A, Faridabad

To

40 3o g
BoapfFAnakyst

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Sonipat

Endst. No, HSPCB/LAB/F/2024/ =" 22\

Dated: \C \%\.’9’{"\ ,

This test report relate only to the particular sample submitted for testing




Regd. Office:

E-129, Ashok Vihar,
1 75 1 Phase-I, 12
New Delhi 110052 INDIA
Tel: +91 (0)130 4092300
CIN: U74994DL2004PTC 125270
E-Mail: info@natrajexports.com
WWWw.natrajexports.com

Natraj Home Furnishings Pvt Ltd

Date:-_| g - 0 9 “‘Q_Qﬁ.t\
To
The Regional Officer

Haryana State Pollution Control Board
Sonipat

Pollution) Act, 1981 and imposing environmental compensation as per order dated 22.12.2021.

Ref:- Your office letter vide no HSPCB/SR/2024/1259 on dated 06/09/2024.

R/Sir,

In this connection, it is intimated & submitted that our unit has analysed the borewell water
for parameter as TDS from Asia Enviro Lab, Sonipat vide Report No. AEL/NH/12092024/W/01 dated
17/09/2024. The TDS Parameters is 1224 mg/I. The result of TDS 1224 is more than 1100 mg/l. So as
per notification the limit 2100 is not app!icab!é 0 our unit. Our unit permissible limit of TDS i5 3100
mg/l. The previous results of TDS as per your Show Cause notice is 2320 mg/l which is within the
permissible limit of TDS 3100 mg/l. The copy of Borewell water report is attached herewith for your
reference. Regarding the parameter SAR, it is clarify that our unit has started using the anhydrous
sodium sulphate (Na2So4) of low density against the normal salt. The copy of certificate of analysis

of salt is attached herewith. At this time by using of this salt the SAR limit with in the permissible
limit.

Itis also submitted that our unit is requesting for Re-Sampling of our unit being deposited
the performance security of Rs. 1,00,000/- along with water testing fees Rs. 4,500/- through online
vide UTR No P263240354782103Dated 19/09/2024.

Therefore keeping in view, the position explained above you are requested to plgase Re-
Sampling of our unit and No action will be initiated against our unit.

It is for your kind information & further necessary action please.

M/s Natraj Home Furmshm: :\S:td M{’ 9 I'V’m
s vt Ltd.
For Natraj Home Furnishings.S
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Asia ENVIRO LAB

(An ISO 9001:2015, 14001:2015, 45001:2018, CPCB Gowt. Approved Laborato
Job Description : Environmental Testing, Calibration of Equipments, ETP/STP Plant Operation Etc.

Branch OFf. : 03, 1st Floor, Hotel SANAYA Complex, Sikka Colony, Delhi Road, Sonipat- 131001 (HR)

Ph. No. : 9992999998, 9996996689 Emall : atservices2100@gmail.com, info@atservices.co.in

Test Report
| Report No.: AEL/NH/12092024/W/01 !  Reporting Date:17 /09/7.024 ]
Issued to: o Sample I'd : AEL/NH/120924/W/01 1
M/s Natraj Home Furnishing Pvt. Ltd. Date :12.09.2024 L
Office No.-P.N. 666/676/677, Phase-I1, HSIIDC, Period of testing : 12.09.2024 to 17.09.2024
Barhi (Ganaur), Distt-Sonipat, Haryana g
SAMPLE PARTICULARS: -
Type of the Sample Ground Water Sample
Date of Sample Receiving 12.09.2024 - K
Point of Sample Collection From Borewell Outlet
Sample Collected By Dushyant
Purpose of Analysis Monitoring SNBSS
TEST RESULTS: , i ]
} Drinking Water Specifications
‘ (As per 1S-10500)
s | Parameters Unit Results Desirable Permissible Test Protocol
No. Limits Limits in the
absence of
| better alternate
S - il source . e et
1 | Colour . Hazen | <5 5 max. 15 max. APHA 237-Ed.,2120 8
|2 Odour - Agreeable | Agreeable Agreeable [S-3025(P-5) R
3 3 | Taste == Agreeable | Agreeable Agreeable IS-3025[P18M)_M': B L
4 Turbidity NTU <0.1 1 max. 5 max APHA 231 Ed,,2130 B
5 pH == 7.38 6.5-85 No relaxation APHA 23" Ed. 4500 H B
6 | Total Hardness, (as CaCO3) mg/l 568.9 200 max. 600max. | APHA 23" Ed,2340C
7 | Iron, (as Fe) mg/1 0.23 0.30 max. No relaxation. A'E;EIA?ZS"’ bdﬁil 11
8 | Chloride(asCl) | mgA | 2576 250 max. | 1000 max. APHA 23 Ed,4500CIB |
9 Residual Free Chlorine mg/l N.D. 0.20 max. 1 max APHA 23 Ed.4500 Cl
10 | Calcium (as Ca) mg/l 114.0 75 max. 200 max. APHA 23 Ed, 3500 Ca A
11 | Magnesium (as Mg) mg/l 69.0 30 max. 100 max, APHA 23" Ed.3500 Mg B
12 | Total Dissolved Solids mg/l 12240 500 max. 2000 max. APHA 23 Ed, 2540 C
13 | Fluoride, (as F) 3 mg/1* | 1.08 1.0 max. 1.5 max. APHA 23 Ed,,4500
14 | Total Alkalinity, (as CaCOs) mg/1 497.7 200 max. | 600 max. . APHA 23 Ed., 2320 A
15 | Sulphate,(as S04) [ mgn | 1540 200max. | 400max. | APHA 23" Ed,4500 S04 E
Bacteriological Test Results
16 | Coliform organisms/100 ml - Absent ilazllmnlo:::s;t;tectable Ay 1 1s-15185:2016
17| E-Coli/ 100m! En Absent il{‘}%"nfl";db;ﬁ:‘emme DA | 15-15185:2016
Chécked By

Note: 1. The result listed refer only to the tested samples and applicable parameters.
2. Sample will be destrayed one month from the date of issue of test certificate.
3. Any complaints about this report should be communicated within 7 days of issue of this report

4. The report is Not to be reproduced -wholly or in part and can Not be used as an evidence in the Court of law and should Not be used in any advertising
Media without our special permission in writing
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VAKAIATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ;’\LL fo whom these presents shall come that I/We, undersigned the above named do hereby

appoint.

SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com
(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Courl subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposile parly. To withdraw or compromise the said case or submit to arbitration any differences or
dispules thal may arise touching or in any manner relating to the said case. To lake execution
procecedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
fo do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We underiake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not fo hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid o the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/We will not
be enlilled for ine refund of the same in any case whatsoever and if the case prolongs for more ihan
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereuntfo set my/our hand to these presents the contents of which have

been understood by me/us on this 12thday of....... May. 2025
Accepled, identified and cerlified subjected to the termsfariNetigiétome Furnishings Pyt Ltd,

5
?y S
[SIDDHARTH BATRA] [ARCHNA YADAV] iesh,

oo Ll 23
[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]
Advocates



1 7 56 Regd. Office:
E-129, Phase-1,
Ashok Vihar, 17
New Delhi 110052 INDIA
Tel: +91 (0)130 4092300
CIN: U748994DL2004PTC125270
E-Mail: info@natrajexports.com

Natraj Home FurniShingS Pvt Ltd www.natrajexports.com

Abstract of the minutes of the meeting of the Board of Directors of M/s Natraj Home
Furnishings Pvt Ltd held on 21/02/2025 at the registered office at E-129, Ashok Vihar, Phase-
I, New Delhi 110052 of the Company at 10:00 A.M.

RESOLVED THAT Mr. Kapil Wadhwani be and is hereby authorized on behalf of M/s Natraj
Home Furnishings Pvt Ltd, to initiate, file, defend, represent, and conduct legal cases,
proceedings, or claims in any court of law, tribunal, or any other judicial or quasi-judicial
authority in connection with the business or matters of the M/s Natraj Home Furnishings Pvt
Ltd.

RESOLVED FURTHER THAT Mr. Kapil Wadhwani is authorized to sign, verify, and submit all
necessary documents, affidavits, pleadings, applications, and undertakings, and to appoint
advocates, solicitors, and other professionals as may be required for such proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. Kapil Wadhwani in connection with the
above matters be and are hereby ratified and confirmed by the M/s Natraj Home Furnishings

Pvt Ltd.

RESOLVED FURTHER THAT a certified true copy of this resolution be provided to all concerned
authorities as and when required for their records and reference.

FOR M/s Natraj Home Furnishings Pvt Ltd
For Natraj Home Furnishings Put. Ltd.

~

_~~ FOR M/s Natraj Home Furnishings Pvt Ltd
For Natraj Home Fj rnishi/ngs Put. Ltd.

. Sign.

Rranch: ARA_AR77 Phaca.ll HQIINDM Indnectrial Fetata Rarhi 121NN1 Harniana India
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: — Vijay Kumar <vijay.kumar@satramdass.com>
SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60,
74, 89,92, 103 & 106 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana &
Ors.'

1 message
Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 12, 2025 at 4:19 PM

To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Chinmay Dubey <chinmay.dubey@satramdass.com>

Dear Sir,
PFA.

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60, 74, 89, 92, 103 & 106 in O.A. No.
622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.

Kindly treat the same as Proo

E Paperbook -NGT REPLY- R46 Ram
Kishan_Redacted.pdf

E Paperbook -NGT REPLY-R29 SUCH
EXPORTS_Redacted.pdf

E Paperbook -NGT Reply-R49 Natraj Home
Furnishings_Redacted.pdf

E Paperbook -NGT Reply-R92 Papcoat_Redacted.pdf

E Paperbook- NGT Reply-R74 Spectrum
Washing_Redacted.pdf

E Paperbook- NGT REPLY-R106 SHREE KRISHNA
BUTTONS_Redacted.pdf

E Paperbook-NGT Reply-R60 Magnet
Industries_Redacted.pdf

E Paperbook-NGT REPLY-R89 PAXY
CHEM_Redacted.pdf

E Paperbook-NGT REPLY-R103

DAYANIDHI_Redacted.pdf
f of service.

Regards

Vijay Kumar
Office Manager

https://mail.google.com/mail/u/0/?ik=be19cfae8d&view=pt&search=all&permthid=thread-a:r-7393942370624031421&simpl=msg-a:r-40775715472295.... 1/2


https://drive.google.com/file/d/1T_AYzLNiSY2D6kWENgSZ9Bd1PRj6ZSmF/view?usp=drive_web
https://drive.google.com/file/d/1RQb-L0oVGTV3jzQnkaaAum7pw0kK55Ch/view?usp=drive_web
https://drive.google.com/file/d/13g17RkYcBjEJ1sVKKmor0kFt66V15Yq3/view?usp=drive_web
https://drive.google.com/file/d/1kY766B1kfjKMD_Iijm6usYfFA6ykqPLS/view?usp=drive_web
https://drive.google.com/file/d/1Mrr7gfZXLPpTXTL8sgi8hLaL3lj-F2rK/view?usp=drive_web
https://drive.google.com/file/d/1_c5i7jvaYDOx26wQw8_dqnI3enEwQeuD/view?usp=drive_web
https://drive.google.com/file/d/1W5HSe9WgPTNQPqASTAAl3cNvbPWDAQLs/view?usp=drive_web
https://drive.google.com/file/d/1p2Ctz-GpdtkhYgPmrcWA0gOU700dvlQL/view?usp=drive_web
https://drive.google.com/file/d/1PeeJNirGOskBUB3ev7VIHdjys5dmQJez/view?usp=drive_web
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